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IN THE C1NTRAL ADT[INISTRTIVE TRI3UNAL 
GUHATI F3MNCH ::: : GU AHATI 

ORDER SHE1T 
APPLICATION NO 	 OF 200( 

Abllcant (s) 

ReSpondent(s) 	 kc'V 

Lvocate for Applicat(s) 

dvocate for Reponent(j) 
01 

otes of the Registry 	Date 	iorder of the 

4 
14.2601 	Heard Mr.lt.P.Yadav learned 

1 	 counsel for the applicant and alsc 

Mr.348rr learned Railway 

ccuisel for the respondents. 

(1 List on 28.2.01 to enable the 

applicant to file the re)oiner 

if any within 2 weeks. List on 

28.2.01 for Admission, 

Vice-Chairman 
* 

im 

28.2.2001 
	 List it on 21.3.01 alongwith M.P. 

No.50/200 1. 

4) ic'Y74 
4Jz 

(C 	 toaih  

'3 

nkin 

2L3 .01 

Vice-Chairman 

Heard learned counsel Mr. R.P.Yadav 

for the applicant and Mr. S.Sarnia, for 

the respondents. 

Issue notice on the respondents as 

to why the application shall not be 

admitted. Returnable by two weeks. List 

on 4.4.2001 for further orders. 

Vice-Chairman 

trd 
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4.4.2001 	Lisi again on 25.4.01 to enable 
the respondents to file the written. 
statement. 

Vice-Chairman 
n km 

25.4.2001 	 Heard Mr R.P. Yadav, learned counsel 

for, the applicant. The applicalinn is ad mitted. 

Call for the records. List it for orders on 8.6.01. 

Vice-C hair m an 

nk m 

	

4.) 	 Mr. 5.Sares, lm.rned counsel for the respen 

C,, . 	 d.nte asked for time to file written etetement. 

J1 	'i I 	LL&' 	QM 
	 List dki*x on 5...7*2001 for order. 

I. ,  
Mimb.r 

Ax 

_ 	
iib 

- 	50*01  

L,uAJ' 

List on 10.801 to enable the 
respondents to file written statement. 

Vjce-Cha.3.rman 

•& 
44 \ 

i - roi Mr.S.Sarma, learned counsel Por the 

respondents parys for three weeks time 

to rue written statement. 

gist on 12/9/01 for order, - 

I L 
Menbar 

ab, 

12. 9. 2001 M8.U.DS app4ari,ng on behalf of Mr,$.Srma, 

learned counsol for the applicant request3 for Pour 

weeks time to Pile written attenent. 

Prayer allowed. iiat the rnatier on 12.10,2001 

for order, 

bb 
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Registry ,  Date 	Order of the Tribunal 

1 2.10.2001 

1' 

mb 

2.1.02 

On the prayer made by Mr,S,Sarma learn. 

counsel appearing for the respondents four 

weeks time is allowed to the respondents to: 

tile written statement. 

List the matter on 28.11,2001 for orcd€. 

Member 

On 	prayer of flr.S.Sarma, learned 

counsel ~or the respndents 4 weeks time is 

allowed to File written ;  statement. 

List on 2,1 1.02 for written statement. 

Member 

1' 
not 

Written statement hasLbeerl filed, J 
though opportunity was given. The oSe'..be 

listed for hearing on 82.02. 

Plember 

Lone is presekt for the 	 casil  

The Respondents may serve the copy of the 

written statement to' the applicant uitthn 

two days.. List on 153.02 for hearing. 

Member 

}eárd counsel for 'the partite 

Judgment delivered in.open Court 1  kept in 

separate sheets. 	 - 

The application is, disposed of in 

terms of the crder. No order as to costs. 

V:hain 
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29.11 .01 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH. 

Original Application No.50 of 2fll. 

Date of Order : This the 15th Day of March 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDFIURY, VICE CHAIRMAN. 

Shri Hans Rajbhar 
C/O : Sudarsan Rajbhar 
Qrs. No.246-B, West Gotanagar 
Guwahati - 78111. 	 . . . Applicant. • 	'. 

By Advocate Mr.R.P.Jadav. 

- Versus - 

Union of India 

The General Manager 
N.F.Railway, Maligaon 
Guwahati-li. 

The Chief Claims Officer 
N. .F.Railway, Maligaon 
Guwahati-il. 	 . . . Respondents. 

By Mr.J.L.Sarkar, Railway Advocate. 

ORDER 

CHOWDHURY J. (V. C.) 

By order dated 27.6.94 the applicant was 

appointed as Emergency Peon on pay of Rs.75fl/- per month 

in the scale of Ps.750-940/- w.e.f.27.6.94 against an 

existing vacancy under CCO, Maligaon. His appointment 

was conditional. The following conditions were mentioned 

in the appointment letter 

1. Your appointment will not confer upon 
any right to claim for further 
appointment in this Railway and you are 
liable to he discharged without any 
notice when your service will not be 
required by the administration or on the 
expiry of the currency of the post 
against which you are engaged or on 
medical grounds or physical incapacity 
or in the event of posting of approved 

Contc3. .2 
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hand. 

You will he transferred with the 
Officer for whom you are engaged as 
substitute Emergency Peon or you will 
be discharged in the event of the 
officer for whom you are engaged 
expresses his unwillingness to take you 
on transfer along with him. 

The appointment of emergency peon at 
the first instance will he for a period 
of three months only and will be 

extended further on receipt of a 
certificate from the Controlling 
Officer that the service of the 
emergency peon is satisfactory and he 

can he continued further.' 

His appointment was extended and continued as such till 

the impugned order No.51/97 was passed vide order dated 

26.3.97 terminating the service of the applicant. The 

applicant thereafter moved different authorities 

ventilating his grievances. Failing to get appropriate 

remedy from the authorities the applicant approached 

this Tribunal for redressal of his grievances. There was 

some delay in filing the application and after due 

consideration the delay was condoned. 

H 	 2. 	 The Railway authority justifying the 

termination of the applicant submitted its written 

statement. According to the Railway authority, his 

service was terminated on the basis of the report of the 

Controlling Officer which indicated his service was 

unsatisfactory. Moreover, the applicant absconded 

w.e.f.9.3.97. 	Hence 	his 	service 	was 	terminated 

w.e.f.26.3.97 in terms of Rule 301(1) of IREC Vol.1. 

3. 	 Mr.R.P.Jadav, 	learned counsel for the 

applicant streneously argued that the impugned order of 

termination is unlawful, more so, when the said order 
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was passed on the ground of unsatisfactory nature of 

service also on the ground of alleged absconding of the 

I 	 I 	applicant. 

 Mr.J.L.Sarkar, learned counsel for 	the 

respondents has referred to the Full Bench decision 

dated 12.2.99 in Shyam Sundar Vs. U.O.I. & Ors. case 

being O.A. No.896 of 1995 and also another decision of 

the said Bench of the Tribunal passed in Manoj J<ummar 

Poddar -Vs- Ministry of Railways & Ors.case in O..1589 

of 1988 disposed on 21.3.2001. 

We have given our anxious consideration on 

the matter. Mmittedly, the applicant worked for about 

thirty three months without any artificial break. As per 

the existing guidelines a person is entitled for 

conferment of temporary status after rendering three 

years service as temporary peon. The applicant served 

for about three years as temporary peon till the 

impugned order was passed. The operative part of the 

termination order also disclosed that the termination 

order was not a termination simpliciter, but his 

termination was other than a termination simpliciter. 

Considering all the aspects of the matter T .  am of the 

view 	that it is 	a fit 	case 	in which the 	Railway 

authority -as the employer• 	can now provice 	the 

_-hea1ing touch. The applicant at any rate served for 

about three years as an emergency peon. The impugned 

order of termination on the eve of the completion of 

contd. .4 
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three 	years period 	undoubtedly visited 	with evil 

consequence and 	thereby 	denying the 	applicant from 

receiving a fair deal. 

5. 	 On overall consideration of the matter I 

am of the opinion that it is an appropriate case in 

which the Railway authority may sympathically consider 

the matter afresh for accommodating in any grade TV job 

or in any other suitable post in terms of qualification 

etc. The applicant may also submit a representation 

narrating all the facts along with the copy of the 

judgment within six weeks from the date of the receipt 

of the order and if such representation is made, the 

Railway authority is directed to consider the same 

and 
sympathically expeditiously L preferably within four 

months from the date of receipt of the representation. 

Subject to the observations made above, 

the application stands disposed of. 

There shall, however, be no order as to 

costs. 

D.N.CHOWDHURY 
VICE CH7\IRMN 

M. 
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IN THE CENTRL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

'H- 
0 	No.60/2001 

171 Shri Hans Rajbhar 

- Versus - 

Union of India & Others. cZ 

In the matter of : 

Rejoinder subitted by the applicant to the 

written statement submitted by respondents 

The applicant in the above case most 

respectfully beg to submit that he has gone through the 

written statement submitted by the respondents and 

understood their says in the matter. 

That, the written statement is full of 

falsehood and incorrect statement and hence cannot be 

accepted as correct so far as in the matter regarding 

terminating the service of the applicant. 

That, the applicant rendered services from 

27,6.94 till he was terminated on 26.3.97 i.e. for 

about three years continuously, during which period no 

warning, no explanation and no chargesheet was given to 

the applicant as to the fact that his services were 

unsatisfactory. 

That, after illegally terminating the 

employee without giving him any opportunity to defend 

him has now raised the fale plea that his services 

were unsatisfactory. 

Contd.. 2 
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That, the defendants further stated that 

the applicant absconded w.e.f.9.3.97 and hence he was 

terinated w.e.f.26.397. This plea is quite untrue and 

this concocted story has been raised by defendants to 

evade the responsibility of illegal termination. 

That, the applicant acquired valuable 

rights of temporary status after rendering continuous 

service for, more than 2 years 8 months and the 

defendants without' giving him any reasonable 

opportunity to defend him and without observing the 

formalities as required in Discipline and Appeal Rules, 

1968 have abruptly terminated the applicant. 

That, the defendant has falsely stated that 

the applicant absconded w.e.f. 9.3.97. However, the 

applicant was terminated on 26.3.97 i.e. within two 

weeks without giving him any chance to represent his 

case he was terminated hastily and this" indicates 

vindictive nature of the defendent. 

That, the real reason lying behind this 

termination is the whims of the wife of C.C.O, 

N.F.Railway, in whose bunglow the applicant' was 

working. As the applicant objected to the abusings 

• falsely hurled upon hithe wife of C.C.O., N.F.Railway 

became furious and said that she will get him 

terminated from service and the lady having a,powerful 

influence upon the Rly. Admn. got the applicant 

/ 

Cont1. .3 

- 
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termináted 	This 	has 	been 	stated 	in para. 4.4. 	of the 

Original Application 
L 

. 	That,in regard' to pard 	8 	of 	the written 
VVV__V • . 'I V 	 .. 

I  
V statement it is submitted that the Rulings as quoted by - 

A 

the respondents have no application to the instant 	ase 
' 	f 

i
I[ and so cannot be accepted 

) - 

r . That, 	in 	the 	prem'ise 	aforesaid 	the . 	. 	.. 

applicant prays 	to set aside and quash 	the 	order 	of 

1 termination and kindly to issue orders to reinstate the 

applicant in service. 	 7 - 
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VERIFICAI'ION 

I, Shri Hans Rajbhar, Son of Shri Maul 

Rajbhar aged 26 years do hereby verify that the 

statement made in para 1 to 10 are true to my 

knowledge. 

Signature 
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Shri Haas Rajbhor 	----...-App1i6ant. 
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S 	 Union of India & others _.LRespondets. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAIJ, GUWANATI BRANCH, 

H 	 OUWAHATI. 

Particulars of the Applicant 

Shri Hans Rajbhar 

C/o. Sudarsan Rajbhor 

Qrs. No. 246B, West Gotanagar 

Guwahati- 781011. 	 -------- Applicant. 
\i_ 

Union of India , represented by - 

The General Manager, 

N.P.Railway, Maligaon, Guwahati11. 

The Chief Claims Officer, 

N,F.Rly, Maligaon, Guwahati-il. 

--------- Respondents. 

1. Particulars of order against which this application 

is made. 

This applic ation is made against an order issued 

Vide letter No. E/227/1/E/Peon dt. 26.3.97 by N..Rly 

Authorities terminating the service of the applicant. 

2, jurisdiction of the Tribunal : 

• 	 The subject matter of the application is within 

the jurisdiction of the central Administrative Tribunal 

Guwahati. 

Contd.,.. . a. 2/p. 
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C 	2 	) 

34 Limitation ; 

The case is within the period of limitation. 

4. Facts of the case: 

4.1. The applicant is a citizen of India and is 

entitled to the rights and privilges guranted 

under the constitution of India. 

42. The applicant was apQointed as Fmergency Peon 

Vidé GM/P 15 Letter No. E/2272/Rectt/peon dated 

27.6.34 in alab of Rs. 70 to 940/- under CCO/Maliga5n, 
- 

4.. The applicant rendered cont~inuous service to the 

satisfaction of Railway Authoritjes from 27,6,94 / 

to 25.3,97 i.e. for 2 yeèrs 8 months 28 days, 

4.4. That sir, while working' in the Bunglow of CCO/N.F. 

Rly on6 day wife of CCO very badly abused him for 

no fault of him. As he objected to.her abusing's she 

bece much fuous an 	a' s a result of this little 

hitch' that took place with wife of CCO, he has been 
terminated from service 

H 	4.5. 	• That during his tenure of.service for about three 

years he was never served any 	nor asked any 

explanation nor given any punishnt. 

4.6 • That his services have been terminated sddenl'y 
H; 

vide letter No, E/227/1/E/peon dated 26,3.97 without 

assigning any reason for termination which is against 

/ 	 COntd .... 3/p, 
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j7 

(3) 

4,7, That the personal grudge of wife of CCO should not 

have thrown the applicant out of employment and put 	* 

him to utter distzess along with the members of his 

• 	•; family. 

4.8. That, if at all he had incurred any displeasure due 

to this little hitch with wife of CCO, she could 
/ 

have refused to accept him as a peon at her Bunglow 

and asked him to work elsewhere but not sacke'd from 

service. 
/ 

5. 
. 

5.10 That he has been terminated from service vide letter 

No. E/227/l/Peon dated 27.3.97 without assigning 
S 

/ 

any  reasdn for termination which violates natural 

justice. 

52. That sacking of a poor class four category (D.çlass) 
S  

employee from service without any fault and depriving 

him as well as his 	amiiy mmbers of the means of 

survival viol ates the provisions of Article 19 and 
S 

311 of the constitution. 

5,3. That, by rendring service for about 3 years the 

applicant has attained temporary status and he can 

• not be removed from service without observing the 

prdvisions of Disipline and Appeal Rules. 

Contd.,,,.# .*4/p. 

I 	 - 



( 4 ) 

Details 2L 

The applicant submitted an appeal to the Hontble 

Rly. Minister on 21.12.97 ( Annexure '0') an 

application to CCQ, Maligaon on 5.9,2000 

( .nne xure 'E') again submittad a Notice through 

Advocate on 14.11.2000 (Annexure 'F' ) but to no 

avail, so, the applicant has no other remedy left 

except submitting this application to the Hon'ble 

Tribunal. 

 

The applicant submits that he has not filed any 

application before any Tribunal or any suit or 

writ before any coirt or any one of them are pending 

before any court. 

8.Relief sought /  

The applicant submits to set aside and quash the 

order terminating his service and to issue orders 

to reinstate him in service. 

That, applicant is a Class iv ( D. Category) 

emploiee and he is ready to join any similar post 

anywhere in Railways, if the particular posts he 

was employed is no longer lying vacant. 

Contd_...5/p. 
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9.Interim 	 ef: 

NIL 

 

I.P.O. No, SG 422009 dated 3-2-2001 amounting 

to Rs, 50/. 	Rupees fifty ) only is enclosed 

herewith. 

Enclosers ; 

As in index 

'I 

Contd... Verification. 

/UT 



I, Shri Hans Rajbhar Son of Shri Maul Rajbhor 

aged 26 years resident of Rly. Qrs. No. 36 B, West 

Got anagar, Guwahatil do heby verify the statements 

in paras 	- - 	 as true to my 

knowledge and thse in paras 2, 3, 5 	are as per 

legal advice And that I have not suppressed any 

matter and facts. 
\_ 

• 	
Date 	: 	•• 

Place : Guwahati. 	 . .••. .. . . . . •\ ••. . . . . . . . . . . . 

Signature, 

/ 

do 

/ 
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/ 	 Qo*oThl Manajer () 

Ma]ijao*, Quvahatb'11 

NoJ/227/20 Re.tt/Proz(Iooie) 	 DtI 27644 

To 
Shi Han Rajbhar, ?. 	 . 	•. .. 	. 

i'gony Re ó*o 	 . . 	 ... 	 . . . 	 . 	 . 

	

• .. 	. 	 S 	
•.. Thoru$h -CO/MIG. 	

•. 	 . 

8Ub Appoi*twint Of Sub. 1/PeOlt in .a1e 

- S 
	 a a lb. .74I/".  tiaolio 	o co 

	

5Ou', 	 /MLa. 

.5 

I . 	 . 	
5 . 	 • 	 .. 	 . 	 . 	 .5 	 0' 

S. 	 • 	 • 	 ;; 
You áreIreb appointed aa/Peo* on 

. 750/- P.M. In .elO lb.. 75b'4/.. w.e.f7-4- against . 
an óxi.tinj àeansy mEGx' CC/MIG subjest ôJiipUpwig . . 
conitioaE: 

• . 	. . 4. 	. Ø: poittnt wifl not sone1' up'om-any right' 	
.5 

	

.]ai* fox' further appointnt in thia Railway and yoU . 	 ... 

	

- . '• . 	

are liable to...bo 4iaebare4 withOut any nQtiIO when yOtU? 	. 

aOrviso will not be required by the admixiistrat ion or on tho 
oxpiry...ot the currenoy, of the poatagaiziat which you ....,. 	5 . ..,,, 
ôngaged or on medical. p'oimdn or phyaieal mnoapasity Or 	...... 
in th event of postin.g of approved hsn&. 

2' 	.... Iithoffieor for wó1 T 
you are ertgaeI an aubatiiuto *argenSy Peon or you will 

	

S 	. '. be discharged-in the ovont..of  the officer for whenyOU are 	. 5 ' 

	

	•. engaged expreaa hi. wnd3litgnesa to, take you on traflaf 	•. 
a3.ong with hit. 

	

5  3. 	The Bppoint*ent o emergency peon at .tlio first 	 S  
S 	inatnoo willbe for-a Ipoziod of three montha only and will. • 	S  

	

5 S  '•S 	 bo extended further ,  on rOsoipt of za .ex'titi.ate from the 
5 5 • 	 S 	• ControUinl Ui.erth*t :thS.,5X'YibO ot.iho emergency peon . ..,.. •,. . 

Ii. .atiafae6 ,an4.ait 	•ontl*Ufther. 

	

for

. 	• 	'r 	 Lç...4 	' 	 '•.."--.. . 	''i.i 

	

-5, 5 

	 • S 	
: • 	• . 	 . 	

_____________ 

Copy, forwar4i& for information and zeeossary action tos 
5 	5 	

0 	. 	
C 

- 	'.. 	 1 • PA & CA/MLa 	 I 	 5-' 

20 Cc/MLG 	 V 

3. .aApo/Cousl/MIa.Olt ,
I  

° 	 4. S/cforP/sase. 

All A'to CPS 
C 	 C 	tore),al.Munagor(P) 

ry 
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To 

 

	

, 	 he Honourable Minister for Railways 
ew-Doihi. 

	

t 	 .ub 	Ir r L'  1ii' I ott 	 cfl _j i 1 WLt 	3QIl Ce 

Sir, 

	

. 
.:. 	• 	: • 	• 	I h;v e the honour to play be f olle you tIi 	o11oin 	. 

	

. :• 	. 	:. , 	iew lines for Lovour or your kind considdiation and s'iupa- 	• 

	

. 	 , 	 C • 	 • 	 • 	 thkic orders. 	 . 	.. 	. 

	

. 	i. 	 ., 	I 	 . 	' 	. 	. 	 .. 	. 	 . 	•: 	• 

I 	£hut.. 	Li , :i: wuj upj)O1flted 'L L1LILL L) ' 1Ly jMJQfl bj the 

	

o •• :. • Hj Y 	. • 	N.F.i(ailway acbninistratioñvide GIP) Mallgaori'sNo 0 E/227/2 	S • 

	

. ..- , 	. : • 	 Rect/ieon (Losse) dt027-06-94 and was posted under. CCQ/' . 
. 	. 	. . 	 . . 	I1a1Lgaon. 	. r 	 • 	 • 	 . 	 ., :

i 	
I. 

( 	. 	 . 
• 	. 	. 	. . 	 That sir, I ws 1ei'forinin H1 dutie3 zi and when 

qrdpred by CCO/I1ali6ao4 and JIadam, CCO, with fullest devo-
tioi and to thu ontut' uoLLc.tuoLLou of thorn both. 	 S 

S. 

	

• 	 S 	 . That •Sir, M3 a re3u:Lt or a aino1let hitch to the 
• 	 fii'pt pOst or. March/1997 with Mrs. CCL), my cervice hive been 

	

• 	 . 	. • 	tuPlii.Lnutiiii tj.u. £, 	i--')'( vl.ltj 	'(j'r No.51/Vu .  (,I.)uuuuusn(:('(I vidu 
LVL..L1uon I4o.L/7/ I i iuut gcnt.y ptl on Ut. 	6,0i9 1( 9  

That Sir, I ascure you that I have done my duti s 
:iiripore].y and lOft no :.;cou for. ôriLi.ej :iii f''r 	am' cOñoX' 

JUI.LOI •L'v 'nit 	'/ •( • ) 1, Lu 	.9/ 
11Y f)ervices have becn Lox ada tcd all on buddun for some 
perona1're.ason which seems to inc as a boll; from the blue • 

-' 	.. 	.. 	 .5 	 • 	 I  
ht ar ,' ydut I  icartlud JLII can I un.I I o.. the dun-

.cu]2tiea. I pave been'Lpx'ced.'to Lace in thece hai'ddaysin • •. 	2 
inaita1ning my £cimi.Ly oxpnuet with viz Lii no floUt cc of 

	

4 	 irl4flnu Llnd I i uiii thU 011 1 	U Li! iii t m.r munibtu 	0 t t I to wu u Li ItuLt 
ti4IL4r onujLi.rz ol hull. Of dozurz inLiubele. •..........• 	••. 	. 	

•• 	 .5 , ., . 	. 	. 	. 	 • 
With Iho above • I [w ily to YOU wi. tli 1 1) L(lod Il imi I! Cor ,  

• 	 . 	.: . 	. 	yti 	.:In.Lt,rvs*ttI;.Lojt. ..Lut() UI 	.It1l 	"iitl IHtIt** 1ttoiia'itnt'y fli'tI.r?i 
• 	.5 	. 	 ror my re-enugemnent In the siumne cutegOry, or in amiy otièrs 

class IV category in the vast Railway Adininistiation under 
you kind control. 

CT 
With kind Regards 

I 	 I 
• 	H 	• 	 . 	 :' 	 . 	 I' • 	. 	• 1' 	 . 	. 	. 	5. 	

. 	 I 	 • .i  
Your £aithZUliy, 

	

•1 	•j .1 
	' 

I 	 ,2; 

	

( 1Ioaa 	ijbha' ) 

I-Lmuomcy 	sn/I 
• 	 under 	O/N0I 	.'1wy 

Maligabb, Ali 

	

I . 	 •S 	• 	• 	.. 	S 	• 	. 	. 	. 	S 	• 	• 	•, 
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To 	- 	- 
The Chjf C-ome.. Officer (CCO 
N.F. Ra.i1y, Maiigaon. 
Guwahatj 781011. 

Sub :- Appointment of sub. E/Peon in scale 
. 750-940 w.e.f. 27.6.94 against an 

existing vacancy under CCO/MLG. 

Ref :- Your lt No, E/227/2 Rectt/peon(Loose) 
dtd, 27.6.94. 

( Sir 

With due respect and humble submissjon I beg to lay down 
the following few lines for kind consideration and order please :-

1. 	That sir, I was appointed as a E-Peon on 27.6.94 and I 
served the 	 entire satisfaction to my sup- 
eriors, 

2 0 	That sir, my service was termijnates vide 	N1227/1/E. Peon dated 26,30970 	

/ 30 	That sir, the termination letter in question is itself 
self explan.tory, 

4. 	That sir, I am exciosing her• - with the photo copy of 
appointment lE:ter and the t mination letter for ready reference. 

Under the c.Lrcumstaes stated above 1  I fervantly request 
your honour to be kind enough to Consider the case sympathiticaliy and continue my service and post me aiiy where on this Railway as 
I am ready to serve the y administration abd for this act of kind 
ness I Shall pray. 

/4 
Yours faithfully, 
' '7t 

(HANs RAJBHAa,c) 
En. E. Peon. 
C/O s  Sudar'shan Rajbhar. 
Riy. Qr. No. 236/B 
West Gotgar 
Gtj - 781011, 

CD 	7io, 



(A 	F) 
Data 

• 	Sri CRam  'fPrasad : a av 
A., LL. B 

ADVOCATE 	
V 

• 	
Guwahati Highcourt 
Regd. 4/92 	 - 

Ref. .........  ........ 

REGD. WITH A( 	
Date : 13.11.2000 

ADVOCATE'S NOTICE 

To, 

The General Manager, 

N.F. Railway, MaligaOn 

Guwahati-781011. 

Sir, 

on the instructions of my client Shri Hans Rajbhar 

	

• 
	my bnkX3;.t tkl& I serve this Advocate's Notice *L 

as follws :- 

That my client Shri Hans Iajbhar was appointed as a 

E/Peon Vide GM/P/'S letter No., E/227/21 Rectt/Peon 1oose 

dated 27.6.94 in scaleRs. 750-940/- under CCO/MLG. 

That he serveS the fly administration with devotion 

• ' 	 and entire .sati'sfactionto his 'superiors. 

-. 
That his service was terrntnated suddenly Vide Letter 

No. E/227/ltE/Peofl 'dated' 26.3.97 without any assigning 

• 	 ' 	, 	reasons. 	 • 	. 

That my client served the Rly, .ádmtnistration 

continously for about 3 (three) years and he could 

'' 	'' • 	 have -b'eenab'sorbed in Class 'Iv. ctegory easi-y............................ 

	

5) 	That my client is a poor.man and he is ready toservé 

the fly, adminfstratiOfl'ifl Class IV category (Class 'D') 

service of the Railways. 

Contd---2/p. 

A4y 
(v 	 12ei 

7q-ti, ej 



0, 	

Ic 
6RarnPrasad Vadav 	 Date.....................  

A. P LL.B 
ADVOCATE 

.Guwaati Highcourt. 
Regd. 4/92 

-- 

Ref 

-2- 

0 	
Under the circumstances stated above • it is 

	

• 	 fervently prayed. that, your honour would graciously 

be pleased to consider the case of my client 

sympathetically and re-appoint him in any Class 'D' 

service (Class Iv) category and post him any where 

on the x Rly's thus help him and his family from 

hardship 6  if not' my client shall be forced to take 

shelter in the court of Law after expiry 07 f two months 

notice and the Rly. administration shall be responsible 
v 

for all these consequences. 

Yours fith ully. 

	

0 	

1'Zri VOZ' 
:1• 

• 	 S 	 • 	 • 	 .. 	 • 

C SRI R 	PRASAb YADAV 

ADVOCATE 

MaligaOfl, Guwahati 	Gauhati High 1 urt, 9aati. 

Dated- 13th Nov 6  2000, 

0 	 o 

/ e 

0 

1A 
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in T he LF-1fr L Afl 	n1rti '( 	 p- 
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I Cl 	tO 	6 0 2( 01 

	

hI.i. Fr-;. Fa bhor 	 - 

	

-. 	•Vs. 

Union Of India & Jrs. 

H 

in tne cn-at.ter oT NZ 

Written Ste.tecnent on behalf of 
• 	

0• 	 .• 

• 	the respondents. 

Thd respondents in the above case 	most 

respectfully be•cj to state as under 

1 	 That thl rssponc:lenis have c'one throuq.h the 

original eppl ic:at.i. on;. and have understood the 	con tents. 

thereof.  

2. 	- 	That 	the r€sponden ts do not admi. t 	any 

statement E.>cept those which are spec:i.f :i:cal ly admitted in 

this written statement t.acemer!t.s Not admrtted are denied 

- That before traversing the statements of OCl 

the- respondents beq to state thE brief history of the case 

as under • • -- • .• 

The appi icant was appointed as Substitute 

Emergen c>' - Peon attached to CCO/Ma I iaon by GM (F) /LG' 

- letter iated 27 é 1994 	Clcc::ording to the report of his 

control I :inq of'ficer 	the service of • the applicant was - 

,/..1Y  unsatisfactory. Moreove.r the appli cant. absconded w e. J  

/ • • - • 
• 	

r 	
9 .97 	Hence the service ot t. he app). :.car1t was • terminated. 

. a. f. 	2.97 	after 	fdllowing 	the 	procedures 



mentioned under Rule 301(1) of IREC Vol 1 	The appi icant 

was' paid oe month pay in lieu of 'notice with retrenchment 

comç:enstion at the j rate of 15 d a y s pay or each completed 

yea.r of service 	 - 

' , 	. 	.

46 

4 	 That in reply to the statmente in pare 4 

at is stated that the appi cant absconded w a f. 9 3 97 

5, 	 That the 'respondents deny the statements made 

:i.n pare 44 of t h e O 

That in reply to statements. in paragraph 4.5 

respondents reiterate the statement made in pare 

above 

7 	 That the respphden te deny the statemepts made 

in pare 4B of the fl 

That 	the respondents beg to submit that. the &D/ 

' leT Hod' b]. a Certra ].dm in istrative Tribune]. 	Principal 	Ben chin 

It s order dated 12 02 99 in O 	No 	89/95 (Shyam .3undar 
• - 

Vs 

I 	Ors have. 'rLded ' thec even after accu.iring 	temporary 

sta±us the services of a Subtit.Ut 	Emerjenc:y Peon could' be 

• tsrmlnaueo on account of unsa risfacto ry work without holding 

a 	DE 	It is also submitted 	tat a similar 	observation has 

made by 	the Hon ble Can tra ]. 	dm:ir' istrative 	Tribunal 

r_\incipai Benr::h,inOP 	i'10 1589/98 	(Manoi 	Ktmar 	Fodder Vs - 	- 

U 	1 	& 

— 

Ore) 	by an order dat,d 21 03 2001 and the 	OA  was 

die.missed ' 	 ' 



c: 1; and Cir cumstan ces c: f the 

case the application dese rves to be dismissed with cs t 

Verif rats. on 

.work.,.nc! 

AFT140Q.F.Rly, Mali gaon ,  

he eby ver fy the t the ste t emen Is made in the pa rac re 

to,9 are true to myk.nc:tr1edoe. 

J1 


